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€ LA 

e4-S, 	 42J42008 	This Tribunal haa passed an order 

Jvyftu 	JwDJ 	dated 01032002 in OANo 133 of 2001, 

(I 	 which hs been challenged before the Hon?ble 
• 	C  

t 	 ' 	 GauhatiFligh Court by the Respondents. The c Applicaht has submitteda' ttter dated 
P i 

07.02.201)8 received from the Respondents 

• 	 ) 
t1atlrnattr is subjudice in the Qauhati 

High Cont Till date, the Respondents have 

not be able to furnish the Writ Petition 

C9_A L" 	numbe4o the Applicant. 

• Ini the aforesaid premises, the 

1 COQ_c ) o ,A IAIO, 	 •Responcents are called upon to explain the 

	

1- 	 factual osition of thjitetition within 

four weIs. 
• 	

• Lztc& 	 4'v- 	V&Q 	 Iske notice to the Respondents. Call 

4--A 7 
this m4er on24th July, 2008. 

( 

1 
(Khushiram) 

• 	 Membcr(A) 

Im 

	

H 	 • __9\• ,s- 
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OTC 	
2407 2008 	Despite noce, the Respoents bave 

c w t 	 not..yet been filed any reply in this case 
Z- 	-P 	 Call this matter on 1808 200 

	

- 	. 	 awaiting reply from the Respondents 

14 pb sf 
(Khtiii) 	(M j 
Member(A). 	$, .Yice-çhairtha ,..; Im  /ñ14 	 . 	. 	 -•:. 

2
i610E,1 

	

18.08.2008 	Mr N. AJme& learned Counsel 

	

o 	 appearing for the AppUcant, s present Mr 
(i\ 	ltQ 	

G. Baishya learned Sr. Standing Counsel 
• 	 3 O-A .. 	

- • 	 . 	for the •tJnon of JnthL on whom a copy of 

this Exefflion Petition was serwd, is tut 

present in court ttday 

Mr N. Abmed, leained Counei 
.,  • 	 appenng for the Applicant, undertakes to 

verily the matter from the Hegstry of the 
f 	

.. 	 . 
. 

I 	 Hon bie High- Court at Guwahab pertaining 

to Wing of the Writ Petition under Article 

226/227 of the Constitution of the India on 

Q2.092002 haviig serial No.1118/2002 (as 

repoted by the Departm ent/Md.itional 

Develo...t• Co.m.misioner [Handloorns] 

 

letter un er Annexure-3 dated 15.11.2002) 

'and in mate the result of the said 

inspection by the next date. 

	

c 	 Cfl this matter on ) 0 0 28 
r 	 '.. 	

•>- 
7(Khushiram) 	. 	(MJt Mohanty 

Member(A) 	Vice-Chairman 
nkm 	.• 

I 



N 	, 
E.P.NO.2 of 08 

10.09.2008 

) 

Mr. N. Ahm.ed, .iarned counsel 

7' 

• appearing for the Applicant files a memo to 

say that no case having Serial No. 1118 of 

2002 was filed before the hon'ble Gauhati 

high Court challenging the order dated 1 

March, 2002 of this Tribunal rendered in 

A. 

lk Aln- 

V-0 L3 	 eOc 

O.A.No. 133 of 2001. 

Mr. U. Baishva, learned Sr. Standing 

Counel appearing for the Union of' India (on 

whom a copy of the ,aforesaid • memo has 

already been served) should obtain 

instructions from the Respondents by day 

after to-morrow; failing which the Director of 

Weavers Service Centre. Ministry of i'extile, 

l.LH.T. Campus, Jawahar Nagar, Khanapara., 

Guwahati should appear in person to explain 

the position of the Respondents. Mr. Baishva. 

learned Sr. Standing Counsel appearing for 

the Respondents Department' undertakes to'. 

'I 
	 give notice to the said Director, in course of 

the day.A 	 1' 

42 tm. Call this matter day after to-morrow. 

iishiram 	 (M. R.Mohantvi 

Memher(A) 	 Vice-Chairman 

iF- 

c 
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I 
12.09.2008 	A nn1y has been liled by the 

Respondents1  in Court tp-daafter serving a 

copy thereof ,ofl Mr. N. Akmed, learned 

counsel appearing for the Applicant. 

Call this matter on 10W November, 

2008 for orders. 

ALM4A 

py 

 

RD, 10.11.2008 In this case reply has already been 

filed by the Respondents. Mr. N .Ahmed, 

learned counsel appearing for the Applicant 

seeks an adjournment to file rejoinder. 

Call ti.ii matter on 04.12.2008, 

awaiting rejoinder from the Applicant. 

(S.Nu. 
MemberA 	 (M.R.Mohanty 

Vice- Chairman 

- 7tthf 

Tk,t t2?O.V(1/5.. 

tf 	
c7t' 

R lin 

 

Lc7 

c,coc, 	O(J 	 04.12.2008 Mr, G. Baishya, learned Sr. Standing 

Counsel appearing for the Respondents are 

present. Counsel for the Applicant is not 

present. 

Call this matter on 2nd JanuWi ,. 2009. 

(S. N. Shukia) 
\ 	Member(A) 
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EP 2/08 (O.A. 133/2001) 

1iwoc brris1 I)3LU1IA .Y! ilvi bH 	QO00,O 

.0 .iM bns insoilqqA 	o9I 	Mr.N.Ahmed, learned counsel appearing 
1iwo3 gthbu3t2 .i8 b,rrr.s,1 	

the Applicant is present. Mr.G.Baishya, 
2tnboq51 oili Sitileqi 

learned Sr. Standing counsel is represented by 

	

c_ 	mS 

JMtafrQq 	 IU io-q Mrs. Bipasha  

.0M.93 	The Applicant, although undertook to file 

, Io b3aoq&ib thcftjpinder, has not yet filed any rejoinder. 

Call this matter on 04.022009 awaiting 

(doM5LM 	 rejoinder from the Applicant. 

In the rrnhime, Respondents should 

furnish up-to-date report pertaining to 

compliance of the order dated. 01.03.2002 of 

	

g.- 	 this Tribunal rendered in O.A. No.133 of 2001. 

Send copies of this order to the Applicant 

and to the Respondents in the address given in 

the O.A. 

(M.R.Mohanty) 

/bb/ 	
Vice-Chairman 

r  

04.02.2009 	No rejoinder has yet been filed by the 

Applicant although undertaken. Mr.N.Ahmed 

learned counsel for the Applicant prays for time 

to file rejoinder. 

kzT 	 Call this matter on 20.02.2009 awaiting 

rejoinder from the Applicant. 

(M.R.Mohanty) 
Vice-Chairman 

fbbf 

\ 



EP No.2 of 08(0.A. 133/2001) 

\1 

	

20.02.2009 	Heard Mr. N. Ahmed, learned counsel 

	

appeap r 	and Mr. G. 

	

I 	* 	 - I 	V. 1 	• 	 .; - 	i .-- - 

Baishya, learned Sr. Standing Counsel 
- 	 . 	 ••'•.-• ..- 	 ' 	' i 

representing the Respondents. 
'.: 

	

j'LJçta44-' d 	For the reasons recorded separately, 

t: '• 

	

	the E.P.No.2 of 2008 in O.A. No. 133 of 2001 

'Staiids disposed of. 

• 

Q-wt ct 	 -r 	 (M.R.Mohantv) 

	

,. 	 Vice-Chairman 

cC 	-Lc&t- 	k 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 
E.P. No.2/2008 in O.A. No. 133 of 2001 

DATE OF DECISION : 20.02.2009 

Shri Utpal Sutradhar 

........................................................Applicant/s 

Mr. Adil Ahmed, fVr. Nuruddin Ahmed and Ms. S. Das Choudhury 

...............................................Advocate for the 

Applicant/s. 

- Versus- 

U.O.L&Ors 

............................................. . .................................... Respondent/s 

Mr. G. Baishya, Sr. C.G.S.C. 

............................................Advocate for the 

Respondents 

CORAM 	 . 

THE HON'BLE MR.MANORANJAN MOHANTY, VICE-CHAffiMAN 

Whether reporters of local newspapers may be allowed to see Yes/No 

the Judgment? 

Whether to be referred to the Reporter or not? 	 Yes/No 

Whether their Lordships wish to see the fair copy 

of the Judgment? 	 Yes/No 

., 

Vice-C11a1?man /Member- 



CENTRAL ADMINSTRAT1VE TRiBUNAL, GUWAHATI BENCH 
GUWAHATI 

E.P. No.2/2008 in Original Application No.133 of 2001 

Date of Order: This the 20 1h  Day of February, 2009 

HON'BLE MR.MANORANJAN MOHANTY, VICE-CHAIRMAN 

ShrI Utpal Sutradhar 
S/o Late Dinabandhu Sutradhar 
Carpenter 
Office of the Deputy Director 
Weaver's Service Centre 
Ministry of Textile 
Govt. of India, Agartala 
P.O.- Shamali Bazar 
PS.- West Agartala 
Pin Code- 799006, Tripura). 

Applicant 

By Advocate: Mr. Adil Ahmed, Mr. Nuruddin Ahmed and Ms. S. Das Choudhuty. 

-VERSUS- 

Union of India 
Represented by the Development 
Commissioner for Handloom 
Ministry of Textile 
Government of India 
(Udyog Bhavan) 
New Delhi- 110011. 

The Director 
• Weavers Service Centre 
Ministry of Textile 
IJ.H.T. Campus 
Jawahar Nagar 
Khanapara, Guwahati 781002. 

The Deputy Director 
Weavers Service Centre 
Gurkhabasti, Agartala 
Pin- 799006. 

The Assistant Director 
• Office of the Development 
Commissioner for Handloom 

• Government of India 
Ministry of Textile 
UdyogBhavan 
New Delhi- 110011. 

Respondents 

By Advocate: 	Mr. G. Baishya, SCp 

PTO 
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ORDER(OR4L 
20.02.2009 

Heard Mr. N. Ahmed, learned counsel appearing for the Applicant 

and Mr. G. Baishya, Learned Sr. Standing Counsel representing the Respondents. 

O.A.No.1 33 of 2001 filed by the present Applicant was disposed of 

on 1 March, 2002. The relevant portion of the said order dated P March 2002 

reads as under:- 

"The substantive appointment was fixed 
on 01.04.1988 and no reason assigned as to how 
it was again changed without taking the 
applicant in to confidence. In the circumstances 
the impugned communication dated 28.02.2001 
refixing the date of substantive appointment of 
the applicant as 07.06.1990 in place of 
01.04.1988 is set aside and quashed. The 
respondents are directed to regularize the period 
of absence during his training with all benefits 
of pay and allowances". 

The Respondents having not given the required/consequential 

benefit to the Applicant, he has filed the present Execution Petition No.2 of 

2009. 

By way of filing reply in the present Execution Petition No.2 of 

20081  the Respondents have disclosed that steps were taken by them 

(Respondents) to challenge the aforesaid order dated 01.03.2002 in the Hon'ble 

Gauhati High Court and, as it appears, the said Writ Petition has been misplaced 

(at the filing stage) since November, 2002. It appears that the Respondents took 

no steps in the matter since 2002. They even failed to take any action after 

receipt of notice in the present Execution Petition No.2 of 2008. 

S. 	In the aforesaid premises, Respondents are directed to comply with 

the order dated P March, 2002 of this Tribunal (rendered in O.A. No.133 of 

2001) by end of April, 2009 under intimation to the Applicant. 

6. 	With the aforesaid direction, this Execution Petition No. 2 of 2008 

stands disposed 

TU 



I 	 S  

7. 	Send copies of this order to the Applicant and to all the 

Respondents. Free copies of this order be supplied to Advocates of both 

parties. 

(M.R.Mohanty) 
Vice-Chairman 

/pb/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
.GUWAHATI BENCH 

(An application under Rule 24 of the Central 
Administrative Tribunal Procedure Rules, 1987) 

EXECUTION PETITION NO. 	OF 2008 

V 

In Original Application No.133 of 2001 

Sutradhar 
	 Applicant 

-Versus- 

Union of India & Others 

/ I N D E X 

PARTICULARS 

Respondents 

PAGE NO. 

I 

2 

3 

4 

5 

6 

7 

8 

Execution Petition 

Verification 

Annexure - I 

Annexure-2 

Annexure -3 

Annexwe -4 

Annexure -5 

Aimexure -6 

1 to 6 

7 

/ 

17 
12 

Filed By 

NM4 
ADVOCATE 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

(An application under Rule 24 of the Central 

Administrative Tribunal Procedure Rules, 1987) 

EXECUTION PETITION NO. j' O?/ OF 2008 

In Original Application No. 133 of 2001 

4 

IN THE MATTER OF 

O.A. No. 133 of 2001 

Shri TJtpal Sutradhar . .Applicant 

-VERSUS- 

The Union of India & Others 

Respondents 

-AND - 

IN THE MATTER OF 

An application under Rule 24 of 

the Central Administrative 

Tribunal Procedure) Rules, 1987 

praying for issuance of a 

• direction upon the Respondents 

to comply with and/or implement 

the direction contained in the 

order dated 01.03.2002 passed in 

O.A. No.133 of 2001. 



- 	..-- 	,..: ... 
r 
\ ra' 

AND- 

IN THE MATTER OF. 

Shri Utpal Sutradhar; 

Son of Late Dinabandhu Sutradh.n. 

Carpenter, Office of the Deputy 

Director Weavers' Service Centre 

Ministry of Textile, Govt. of 

India, Agartala, P.O. Shamali 

Bazar, P.S..-West Agartala, 

PIN Code-799006, (Tripura). 

..Petitioner 

-VERSUS- 

1] The Union of India, represented 

by the Development Commissioner 

for Handloom, Ministry of 

Textile,. Government of India, 

(Udyog Bhavan), 

New Deihi-ilO011. 

The Director, Weavers Service 

Centre, Ministry of Textile, 

I.I.H.T. Campus, Jawahar Nagar, 

Khanapara, Guwahati-781022. 

The Deputy Director, Weavers 

Service Centre, Gurkhabasti, 

Agartala, PIN-799006. 

41 The Assistant Director, Office 

of the Development Conmissioner 

for Handloom, Government of 

India, Ministry of Textile, 

Udyog Bhavan, New Deihi-ilO011. 

.Respondent5 



. - vi 
jhati 

Cefltf 	
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The humble Peti 

named: 

MOST RESPECTFULLY SHEWETH 

That your humble Petitioner had filed the Original 

.lAppljcatjon No.133 of 2001 before this Hon'ble Tribunal 

regarding regularization of the period spent in study 

and also legality of the order dated 28-02-2001 whereby 

the respondents had re-fixed substantive date of 

appointment of the applicant. 

That the Ron'ble Tribunal finally heard both the 

parties on 01.03.2002 and was pleased to allow the 

Original Application No. 133 of 2001.. 	The Hon'ble 

Tribunal was pleased to set aside the impugned 

áornmunication dated 28-02-2001 re-fixing the date of 

substantive appointment of the applicant as 07-06-1990 

place of 01-04-1988. The respondents were also 

directed to regularize the applicant's absence period, 

during his training, with all benefits of pay and 

aLowances. 

Photocopy of Judgment & Order dated 01-03-2002 

passed in O.A.No.133 of 2001 is annexed 

herewith and marked as ANNEXURE-l. 

3) That your Petitioner begs to state that after 

obtaining the certified copy of the aforementioned 

order dated 01-03-2002 passed in O.A. No. 133 of 2001, 

he filed a representation on 31.10.2002 before the 

Iespondent No. 1 through proper channel . for 

implementation of the said order passed by this Hon'ble 

Tribunal. The office of the Respondent No. 1 vide his 

Office Memorandum No. C-18014/1/2001/DC(HL)/ E.11 dated 

i5-11-2002 informed the petitioner that "Since an 

(LJ 
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Appeal under Article 226/227 of the Con4itut-hrr 

already been filed by the Department on 629 -09-2002, in 

the High Court of Assam at Guwahati vide Si. No. 1118 

of 2002, the matter has become subjudiced before the 

Court of Law. Thus, no action can be taken at this 

stage, in the matter, until decision on the aforesaid 

Writ Petition is arrived." 

Photocopy of the representation dated 

31.10.2002 is Annexed herewith and marked as 
Annexure-2. 

Photocopy of the Office Memo. 	No.C- 

18014/1/2001JDc(HL)/ E.II Dated 15.11.2002 is 

annexed herewith and marked as Annexure-3. 

4) That your Petitioner begs to state that though the 

respondents have claimed that they have filed a writ 

petition before the Hon'ble High Court at Guwahati 

against the aforementioned order dated 01-03-2002 

passed by this Hon'ble Tribunal in O.A. No. 133 of 

2001, but till date the petitioner have not received 

any copy of the said writ petition or notice regarding 

filing of the writ petition, neither from the 

respondent authorities nor from the registry of the 

Hon'ble High Court. In the meantime, he filed 

representations before the respondent No.1 & 2 for 

implementation of the Hon'bie Tribunal Order dated 

01.03.2002. In one of such representation dated 24-09-

2007 filed before the respondent No.1, the petitioner 

had stated that recently he come to know from reliable 

source the case mentioned in the office memorandum 

dated 15-11-2002 is no way related to him. 

Surprisingly, till date respondents have not 

contradicted the same nor communicated to the 

petitioner about the fate of the said writ petition. 

"Dal qc/ 
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Lastly, on 07-02-2008 the 

appeal before the Hon'ble Registrar, (Judicial), 

Gauhati High Court for the information of the writ 

petition filed by the respondents. However, till date 

he has not received any reply or any conmiunication from 

the Hort'ble Registry of the Hon'ble Gauhati High Court. 

As such, finding no other alternative the petitioner is 

compelled to approach this Hon'ble Tribunal by filing 

the instant Misc. Petition under Rule 24 of the Central 

Administrative Tribunal Procedure Rules, 1987. 

Photocopy of representation dated 24.09.2007 

submitted before the Respondent No.1 is 

annexed herewith and marked as Annexure-4. 

Photocopy of letter dated 11.10.2007 issued by 

the respondent No.2 is annexed herewith and 

marked as Annexure-5. 

Photocopy of representation dated 07.02.2008 

submitted before the Registrar (Judicial) 

Gauhati High Court, Guwahati is annexed 

herewith and marked as Annexure-6. 

That your Petitioner humbly submits this Hon'ble 

Tribunal may be pleased to direct the Respondents under 

Rule 24 of the Central Administrative Tribunal 

(Procedure) Rules of 1987 to implement the Judgment and 

Order dated 01-03-2002 passed in O.A. No. 133 of 2001. 

Hence, this Petition for passing an appropriate order 

by this Hon'ble Tribunal. 

That the Petitioner filed this Petition bona-fide 

and to secure the ends of justice. 



Lacts - 

circumstances

Th  

Under 	the 

 stated above that Your 

• 	 Lordships may be pleased to admit 

• 	 this Petition and issue notice on 

the rtespondents to show cause as to 

why necessary order or orders as 

prayed for should not be passed 

•  directing and/or commanding the 

Respondents to give implement the 

order dated 01e03,2002 passed in 

O.A.No.133 of 2001 and if any cause 

• 	 or causes being shown and upon 

• 	 hearing the parties be pleased to 

direct the ilespondents to comply 

with and/or to give effect to the 

order dated 01-03-2002 passed in 

O.A.No.133 of 2001. 

And for this act of kindness the Petitioner 1  as in duty 

bound shall ever pray. 

.Verification 

0 

lltf- o ~~C? 4 k, , 
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Ceflt' 

1 
, 

- 	 -.- - - 

V E R I F I C A T ION 

I, Shri Utpal Sutradhar, aged about 44 years, 

Son of Late Dinabandhu Sutradhar working as 

Carpenter in the Office of the Deputy Director, 

Weavers Service Centre, Ministry of Textiles, 

Government of India, Agartala, P.O. : Shamali Bazar, 

P.S.:West Agartala, Pin Code:799006, Tripura do 

hereby solemnly verify and state as follows:- 

That I am the Applicant of O.A. No.133 of 2001 

and also Petitioner of this instant Petition. I am 

fully acquainted with the facts and circumstances 

of the case. 

The statements made in paragraph Nos. 

4-4- V14-h  I  ----------- 
true to my knowledge aiad 

belief 	and 	those 	made 	in 

of the Petition 

being matters of record are true to my 

information, which I believe to be true and the 

rest are my humble submission before this Flon'ble 

Tribunal. I have not suppressed any material 

facts. 

And I signed this Verification on this_____ 

day of 	2008. 

U4c 	cokwi 

D E C L A R A N T 



ANNEXUflE-- I 

11 	 CENTRAL ADMflISTRATIVE TRIRJAL, GUAhATI 13E?ICH. 

Original ?ppuication No. 133 of 2001. 	 A5 
Date of Order : This the 1st Day of March.2002. 	1 

The Hon ble Mr JUstice D..N.Chowdhury,VIce-Chairman. 

Sri Utpal Sutradhar, 
Carpenter, 
weaver's Service Centre, 
Ministry of Textiles, 
Agartala. 	 . . . Applicant 

By Advocate MISS Sankari Des. 

- Versus - 

1. Union of India, 
• 	 represented by the Development Commissioner 

for HandloCm, Ministry of Textile, 
Govt. of India(Wyog ghavan), 
New Delhi-li. 

• 	2. Director, tleaver's Srvthce Centre, 
clinistry of Textiles, 
I.I.H.T.CampuS. Jawahar Nagar, 
Khanapara.Guwahat.i-22. 

Deputy Director, 
weaver's Service Centre, 
Gurkhabasti, Agartala-6. 

Assistant Director, 	-. 
Office ôfth 	e1opmeommissioner11 

for HañdlOOffls, Govt. of India, 
1;-N ." 	Ministry of Textiles, 

Uyog Bhavan, 
New Delhi-li. 	 . . . Respondents. 

B Sri A.Deb Roy, Sr.C,G.S.C. 

••••- 	. 

CHOWDHURY j.(v.C) 

The controversy raised in this application 

relates to the regularisation of the period spent in 

study and also legality of the order, dated 28.2.2001 

refixing the date of substantive date of appointment. 

of the applicant in the following circumstances. 

The applicant was appointed as a Carpenter, 

a Group C post in the pay scale of Rs.950-1500/- in the 

iJeaver's Service Centre, Indian Institute of Handloom 

ATTESTED 
4 	

contd..2 

ADVOcATg 
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for 	 /1 
1th 	9  AY 20j. i I 

(crder dated 6.6.95 eiJit per J 

Service Centre, Ird Ian 

under the Eastern Zone were 

appointed in substantive capacity in the post with effect 

from the date shown against each. The name of the applicant 

appeared at serial No.7, to the post of Carpenter and the 

date of substantive appointment was shown as 1.4.88. '4hile 

the applicant serving as such he applied for admission 

to 3 years DHT courne in the Indian Institute of Handloorn 

Technology at Varan:si on non stipendiary basis. His 

application was for.'arded by the department' and accordingly 

office order NO.J-li011/1/91.1SC/E-t1 dated 26.7.91 

• 	 was Issued. grantini permission to the applicant to take 

W. 	i4sion on non stiperidiary basis in the first year of 

rs diploma course of owr during the academic year 

1991- 2. The applicant accordingly left for Varanasi. 

" to 	knowledge of the authority and joined in the 

. >\,• itstitute. The applicant by his application dated 12.8.91 

VW 	
rote to the officer in charge 4eavers Service Centre, 

Agartala to issue a no objection certificate as was 

Insisted by the authority and also issue a formal re1ievig. 

crde with effect from 9 .8 .91 from the aver'srvIce 

centre, Agartala. In this application he mentioned about 

his application dated 9.8.91 for granting study leave 

and joining his coui se. The applicant completed his 

course in due time nd caine back to Agartala where he 

was also directd tn impart training to the trainees 
-V 

weavers under Hill Area Project and Project packages 

scheme in addition to his normal duties until further 

orders. The applicant completed his course and obtaintA  

diplome In Hadloom Technology from the Indian Institute 

of HandlOom Techno  logy 	si. In the me antirne the 	,-/ 

respondents authorit - y by order dated 1.7.92 	down 
AD 

•. 	 -' 	 .' 	

.••. 

Technology, Agartala against the quota earrn - 

physically handicapped vide order dated 8 .1 .88 

effect from 7.12.87. B 

working in the 'Ieavcrs 

of Hand loom Technology 



Lanchel 	

srltIThbhis application ior granting study leave O 	 a

that he did not complete 5 ars of servic
ty 2008

alsonot Completed the period of ProbatIon an t 
is 	tting is salary without any 

n ,JTS!'az1%i Ben~c lj  

impugned orier dated 28.2.2001 the applicant's substantive 

appointment as a Carpenter was refixed from 7.6.90 by 

cancelling the order dated 6.6.95 wherein the date of 

substantive appointment of the applicant was shown as 

1.4.88. In this application the applicant hasrsougf0; a direction on the 
authority for regularjsing the period spent in Study 
and release his arEeat-  which was not paid during the 
study period and also prayed for quashing the order no. 

dated 28 .2.2001. 

2. 	The respondents Submitted its written statement and 

Vp 
Contested the claim. According to the yespondents the 

: 

tJ:±::P::: 
: 

:a:::::: a 
::::: :;::: 

c(( 	
. 	 physically handicapped quota. it was also admitted that 

y order dated 6.6.95 the applicant was made regular but 

t same order was issued through oversight and when the 
matter came to the notice of the authofity the same was 

corrected by another order dated 2 .3 .2001 in the form 
of corrigendum. It was also stated that the applicant 
was allowed to take admission into the diploma course 

at his Own risk and interest and 1 -iT course has no- 
relation with the nature of duty of the applicant in any 
way. No study leave was granted to the applicant by the 
- 	 . 

competent authority vide order dated 15/16.7.92 and as 

per .. .e. ave rules the a.plicant was not entitled to such 

leave ashe did not conpete 5 years of regular service. 

U/ 	The respondents also stated that no do ubt the applicant 

.- 	 ... 	
..• 	 .. 	 ... 	 ... 

applied for relieving order and no objection certificate 

but no such order/certificate was issued in favour Qf ATTESTED 

Contd 	
ADVOCATE 
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the applicant. In the written statement the reap ndn$ 

mentioned that 18 days leave was granted to the 

with effect trom 12.8.91 to 29.8.9], and again 42 days 

leave without pay was also granted to the applicant from 

30.8.91 to 10.10.91. After availing 60 days leave worked 

in the office from 11.10.91 to 8.11.91 and then left for 

Varanasi on 10.11.91. Thereafter he again joined on duty 

on 5.5.92 after availing 178 days EOL (without  pay)  with 

effect from. 9.11.91 to 4.5.92. The applicant worked in 

the office from 5.5.92 to 21.7.92. The applicant again 

left for Varanasi and rejoined the office in 1994. During 

the period for which the applicant worked and the period 
v 

::: 94O:Vas granted 

the applicant and from 5.5.92 to 5.5.94 no increment was 

aO granted to him. 

3. 	I have heardMisS Sankari 1)as 	learned counsel for 

the applicant at length and also Mr A.Deo Roy, learned 

Sr.C.G.S.0 for the respondents. Miss Das,learned Counsel 

for the applicant submitted that the respondents acted 

in a most illegal fashion overlooking the relevant 

consideration.M±SS Das sukitted that- the  for undergoing. 

the diploma course in Handloom technology the applicant 

applied through proper channel. His application was 

forwarded and in due course the applicant WaS recommended 

for granting admission on a nOn stipendiary basis as per 

thder_cf the respondents and also issued in the 

public interest. There is no justificaLion for not giving 

him the study leave as admissible. mr Deb Roy, learned 

respon- Sr.C.G.S.0 on the other hand submitted that the 	

r Ar rSTED 
dents rightly rejected the study leave of the applican 	% I '- 

as he did not complete the 5 years regular service 
40Q CAT 

c'rntd..5 



_ 

	

/ C ent a7 Z 
- / 	 't'v. 

and the period of probation and referred toL 

 20 relating to the Conditions Lor' grant of stu

Chapter vi of the Central CIVIl Services (L
tE'O 

1972 proviJe.s conditions for grant of study leave. Rule 

52 of the said rules pertains to application for study 

leave. Rule 53 relates to Sanction of study leave. 

Admittedly the application of the applicant was pocessed 

and thereafter the cccnpetent authority ihcludjhgthe 

respondents, the Government of India, Ministry bf 'Ièxtjles 

recommended the applicant for taking admission on non 

s 

:E 

ay be granteato the Gernment servant who has satisfac- 

- ..............torIlycom1jEtj the period of probation ( -rndhas rencered 

not less tian Live tars regular sejce 1ncludng the 

priod of piobati 	u er the overnnt The applicant 

Was appcinted earlier in a substantive capacity vide' 

order 6.6.95 and he "as assigned with higher.respbnsjbjljy 

Legal policies are idid down in the rules In the cjrcurn-

stances tht respondents instead of taking a sententIous view 

ought to have looked into the substance of therule,.and 

necessarily grant him the study leave. Mr
.  Ceb 'Roy, learrd 

r.c.G.s.c submitted that study leave has also a prescrlhecl 

limit which ordinarily be for 12 months at a time and when 

it is a fit case for extending theobene fit. The applicant 

by now has already completed the coUrse' and thewas - 

........ 

The responcents are accordingly directed to regularise his 

-, 7 

	

leave pericci by granting him study leave'as admIssible, 	1' 

or in aid of, the provision of the leave rules. 'The 

-- 	- 
'j -11L LdflflOt oe defied with Increments and the ATT1STED 

C" 
Contd..6 ADVoC14T 
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,! cent 	r 	 T 7i 

• 	 due salary only n the ground mentioned. The fi her 	
a 

edcaton itself is an asset to the departetnd tL9 10, 

department can ue and take benefit from his 

educational qualification. i also do not fin 

justification fcr changing the date of substantive 

appointment of tha applicant from 1.4.88 to 7.6.90. 

CLrehe substantive :ippointment was fixed on 1.4.88 and nO 
on as 	 to how 	ga in han ged without 

takingpplic ant, into confidence. In the circumstances 

the impugned communication dated 28.2.2001 ref ixing the 

date of substantLve appointment of the applicant as 

7.6.90 in olaCe vf 1.4.88 is set aside and quashed. The 

respondentsarJitecud to regularise the period of 

(\absence diring kUs training with all benefits of pay,  

The appliaticn is allowed to the extent indicated. 

Th.re shall, ho \r, . no 	er aso co5t 

VICE DRIRNAN 

• 	

'RUE con 
pg 

cVn Gffl'eo' 
•-,Th 	. 	 (cfç 	't 

As':t%vs 

i11t .nch.. Guweh.ii. 
•*' 

ATSTED 

DVOCAT 

f 

allcwanCes. 



• 	 • 	• 	ATTSTED 

-. 	 •• 	 • 	 AYOCATR 



: 

ANL\JEXUFL 3 

No.0-i 801 1/l/2001/DC(HL)/E.lI 	 . 

GOVERNMENT OF INDIA 
MINHSTRY OF TEXTILES 

OHE U FHL D:VELOPMNF COMMISSIONER (HANDLOOS) 
/ 

Udyog bhawan, Now Delhi 
.s   

Dated the 1 5
Lb Nov 02 

OFFICE ME1',1CRANDUM 

Vvith rierence to. his representation datad 31 October, 2002, Shri 
Utpnl Sutrad1ir, Caroenter in Weavers' Service Centre, Agartala is hereby 
iniormacl that his reuei has sympathetically been considered by this ofnce. 

2 Since an Ap}eai under Ailicle 226/227 of the Constitution, has already 

been filed by the Department on 2/9/2002, in the High Courr of Assam at 

Guwahati vide SI. No. 1 118 of 20(.)2, the 'natter has become subjudicecl hefor 

the Cour of LVi."Tifti'tio .ction n be taken at this stage. in the matter ,  

until decision on the aioresicI Writ Petition is arrived. 

(S. DARNA)   

ADDL.DEVELOPMENT COMIv1ISSIONER (HANDLOOMS) 

Copy 
Sh.Utpai Su'dha c :ener Weavers Service Centre, Aqartalo. 

The Officer n-charge. Weavers Service Centre, Agartala.. 
The Zonal Director, Weavers' Service Centre, Guahati. 

Guard file. 

(S. Aql~ RN A) 

ADDL.DE\IELOPMENT COMMISSIONER (HANDLOOMS) 

Cent.aj"' io(j 
ZtrtS,, Trb(gr, 

/ 

19 MY ?flr,i 

jr 3  

AiT5 lID 
4—D 

ADVOCATR 
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Ii 	
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TO 

-.. ft. 	The Development Commissioner for Hand Loom, 
New Delhi, Udyog Bhavan, 

/1 	PIN- 110011. 

Sir,  

AM\EXUE-- 

I am to inform you that I filled a case bearing No.133 of2001 before the Honble 
Central Administrative Tribunal, Gauhati for passing an order for regularising of study 
leave and so on. 

That accordingly Hon'ble Tribunal. .passed an order datedOl .03.2002 in favour 
of me. 	 . 

That more than five and half years has already been eIapsed. Several times, I 
submitted representation to your honour but unfortunately 1 have not got any relief. 

That an office memorandum No C-18014/1/2001/(DC(H L)/E II dated 15 11 2002 
was issued stating that an appeal under Article 226/227 of the Constitution has 
already been filed by the Department on 2 9 2002 in the High Court of Assam at Gauhati 
the matter has become subjudiced before the court of Law.. 

That nearly six years is passed but till now I have not got any notice or informa-
tion regarding the case mention in your memorandum 

Recently I came to know from reliable source that the case mentioned in the 
office memorandum dated 15 11 2002 is no way related to me 

That the Hon'ble Tribunal mentioned in the order stating that the higher 
education itself is an asset to the Department and Department can use and take 
benefit from his skill and. educational qualification. 

That accoiding to the order of the Hon'ble Tribunal the officer-in-charge W S C 
Agartala hãsbeen using me in the field of making point paperdesigns, repairing 
Jacquard, Jacquard Card punching weaving and so on. 

As per order of the Orricer-in-charge, W S C Agartala I have made some samples 
by using jacquard. Few numbers of the samples are given below:- 

S.L.No. 	. 	. 	. 's:L.N. 	 . 
126 WSC/AGT/1435-2004 4 	WSC/AGT/1463-' i ---.. 	 - 
127 WSC/AGT/1436-2004 8 	C/ WSAGT/1467-ftOO''r.i 1i  ,r 
128 . WSC/AGT/14372004. 	. 9. 	WSC/AGT/1468/2005. Lfl Thufl a i ,  

129 WSC/AGT/14382004 . 
 

1 3O .. WSC/AGT/1439-2004. . 	. 	/ 	' 	t.4y 2008 
131 WSC/AGT/1440-2004 
145 WSC/AGT/1454-2004 
146. WSC1AGT/1455 -2004. . 	.. I . 

That doing stated above I, was not fvoured with any better chance fOr the 
reasons best knowh to you. 

In the ci.rcumstanOes stated above, you are requested to make payment with 
interest within fifteen days from the date of'receipt of this letter otherwise I shatlbe 
bound to do contempt of court. This application may kindly be treated as most urgent. 

Date - 24.09.2007 

Yours faithfully, 

tmxt s uacUv 

(UTPAL SUTRADHAR) 
Carpenter,W.S.C. ,Agartala 

AflSTED 
. 

9L___e) 
ADVOCATE 
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BY FAX 

Government of India 	. 
Ministry of ,  Textiles 

7 	 . 	. 	 Weavers Service Centre 

II H T Campus 
Jawahar Nagàr, Khonapara 
F'kitional Highway Nb. 37. 

• 	. 	 . 	. 	 . 	 Guwahafi-761 022 	 .• . 

PH (0361) 230-3586 FAX 0361 2302599 

No WSC/GAU/HC/U 12(7)/2002/ 2/7 C' 	 bated October 11 2007 

To,. 	•. 	 . 	 . 	
•. 

The Deputy Director (I/C) 

Weavers' Service Centre 

Aqartala 

Suti Forwarding of representahon in respect or Sh U Sutradiiar Carpenter req 

• 	. 	Sir,. 	 . 	 .. 	.. 	... 	..•. 	. - 	 . 

Please refer to.your letter No W5C/AGT/P-61/07/1295 dated 27-9-07 forwarding 
therewith two representations addressed to the bevelopment Commissioner for Handlooms New Delhi 
and its copies endorsed to this office 

In this connection I am to state that since the matter is subjudice before the court 
of law, (it this stage we are not in a position to offer any comments on the matter However, this 

office is actively looking into the matter through the counsel 

You are therefore requested to inform the same to Shri 11 Sutradhar, Carpenter of 

your centre accordingly 

Yours faithfully 

(K K. EIAVISKAR) 
Director 

Copyto 	' 
Shri Utpal Sutradhar, Carpenter WSC Agartala for his information 

Thp Mdl Development Commisgioner for Handlooms 

ffiçe of the I) C'(Handlooths) ¶JiJyog Bohvan Nliiw behi Copies of 
I  reI14entatIons daièd 241*107 and dated 24/9/07 received from Shri U 

1 	
Sufdhor Carpiter WSC Agatala ore enclosed herewith for his kind 

> 	perusal 

af tc sAvsKAR) 
Director 

ATTESTID 
'' 	

I -. 	 • 
4pvoCAT 



ANNEXURE- 6  
0•• 	

(if 

Dated, 07-02-2008 

To 
TheRegistrar(Judicial) 
Gauhati High Court, 
Guwahati. 

Sub 	Information about Writ Petition filed at the Principal Seat 

Sir, 

I am an employee in the Ministry of Textiles at the Weavers Service Centre 

Agartala I filed a petition before the CAT Guwahati which was disposed of on 01-03-

2002 allowing the reliefs I prayed for 

My employer on an enquiry thereafter informed me by Office Memorandum 

dated 15-11-2002 that a Wnt Petition seeking judicial review of. the Judgment of the 

CAT was filed at the Pnricipal Seat of the Gau hat, High Court on 02-09-2002 vide Serial 

No 1118 of 2002 On receiving this information I did not take any step and waited for 

service of Notice on me But in the mean time a long penod of 5 years has elapsed, but I 

have not received any notice from the Court to confirm the information given to me by 

my employer. I would therefore, request you kindly to look into the matter and intimate 

as to whether any such Writ Petition has at all been filed by the Government of India, 

Ministry of Textiles seeking judicial review of the Judgment passed by the CAT 

Guwahati in 0 A 133 of 2001 If at all filed kindly inform why no notice could be served 

on me during the last 5(five) years I would be grateful if you kindly favour me with the 

quick reply.  

/ CE 
	 - 	Yours faithfully,  

I 
I / 	

1I! 	tLtro 

I 	?MY n 	I 	(Utpal 
1 	. 	 f 	Carpenter, 
/ 	 J 	Weavers' Service Centre 

1 	 Agartala 
- 

Copy for information to 

The Additional Development Commissioner (HandloOms) ,Ministry of Textiles, 
New Delhi. 

The Director, Weavers' Service Centre, Ministry of Textiles, IIHT Campus, 
Jawahamagar, Khanapara, National Highway No 37 ,Guwahati He may kindly 
intimate the Writ Petition number and the fate of the Writ Petition stated to have 
been filed in 2002. 

ATTESTED 

ALWOC I4TB 

(Utpal Sutradhar) 
Carpenter, 

Weavers' Service Centre, 
Agartala. 

41 
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CoUrt 0~t-car. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

Guwahati Bench, Guwahati 	 LU ¼ 

31  of2 9 	I 
Shri Utpal Sutradhar Sg 

-Vs. 

The Union of India & Others 
I 

i j6enir,  

Subject- Submission of Verification Report. 

Ref: Order dated 18.8.2008 passed by this Hon'ble Tribunal in Execution Petition 

No.2 of 2008.in O.A. No .133of2001. 

Lordships 

With reference to the above subject I ani enclosing herewith the petition 

filed by me before the Registrar (Judicial), Hoxfble Gauhati High Court 

regarding information about the Writ Petition filed by the Union of India against 

the order dated 01.03.2002 passed by this Hon'ble Tribunal, Guwahati Bench, 

Guwabati inO.A. No.133 of 2001. 

As per the report placed in the body of my petition the Assistant Registrar 

(Bench), Gauhati High Court, Guwahati informed that the Serial No.1118 of 2002 

is belongs to ITA case. It is worth to mention here that the Assistant Registrar 

(I&E), Gaubati High Court has vide its Memo. No.HCW.A.No.4660/W.k dated 

14.12.2007 informed the Director, Government of India, Ministiy of Textiles, 

Weavers Service Centre, Khanapara, Guwahati 22 that the Serial No.1118 /02 

belongs to ITA case and the copy of the filing slip was enclosed with the report 

This is for your information. Oblige 

1) 

$ 
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k 	
Court ' er. 

To 

TI1 e—RIstrar (Judicial) 
Gauhati High Court. 
Guwahati 	 V 	 Date: 08-09-2008. 

V 	
Subject: Information about the Writ Petition filed 

the Union of  India !a1gainst V  the order dated 
01.03.2002 passed by the Hon'ble Central 
Administrative Tribunal, Guwahati Bench, Guwahati 
O.A. No.133 of 2001. 

• - Reference: Order dated 18.08.2008 passed by the 
Hon'ble Central Administrative Tribunal, Guwahati 
Bench, Guwahati in Execution Petition No 2 of 2008 
in O.A. No.133 of 2001. 

Madam, 

With reference to the above subject I beg to state 
that 	my.  client 	Shri 	Utpal 	Sutradhar 	have 	filed 	an 
Originál Application No.133 of 2001 before the Hon'ble' 
Central 	-- Administrative V 

Tribunal, 	Guwahatil 	Bench, 
Guwahati. 

V 
 The •  Hon'ble 	Tribunal 	vide 	its 	order 	dated 

V  

01.03.2002 passed in O.A. 	No. 	133 of 2001 allowed the 
afOrésaid Original Application. The Respondent No.1 of 
the said  Original Application i.e. Ministry of Textile, 
Government 	of 	India, 	Office.: V of 	the 	Development 
Commissioner (Handloom), 	New 	Delhi 	vide 	their 	Office 
Memorabdum 	dated -  15.11.2002 	informed 	my 	client 	that 
they have filed. a Writ Petition ut hder Article 226/227 
of the Constitution of India before this Hon'ble High 

c7) Court at Guwahati vide Sl.No.1118 of 2002 against the 
order 	passed 	by 	the 	Hon'ble 	Central 	Administrative 
Tribunal, 	Guwahati 	Bench, 	Guwahati 	in 	O.A.No.133 	of 
2001. 	However, 	after 	six 	years 	Of 	issuance 	of 	the 

J 	/$' Office Memorandum dated 15.11 .20O2 the Respondents of '\
' 01 the Original Application No.133 of 2001 were not able 
Q. to prOduce any order or copy from this Hon'ble High 

Court in connetiOn with the 	said Writ Petition filed 
by them. 	It is worth to mention here that earlier my 
client! has also inquired the said matter through you 
vide his letter dated 07.02.2008. But till date he has 
not receipt any reply from your end. 

V 

V Now, 	my 	client 	has 	filed 	an 	Execution 	Petition 
No.2 of 2008 in O.A. No.133 of 2001 through me before 

V  the 	Hôn'ble 	Tribunal. 	TheHon'ble 	Tribunal, vide 	its 
order dated 18.08.2008 directed me to verify the matter 

V  from the Registry of this Hon'ble Court about filing --  of 
the 	Writ 	Petition 	under 	Article 	226/227 	of . the 

V  

Constitution 	of 	India 	on 	02.09.2002 	having 	Serial 
• 	 V  

No.1118 	of 	2002 	[As 	reported 	by 	the,. Office 	of 	the 
Development 	Commissioner 	(Handloom), 	

V 
 Government 	of 

India, Ministry of Textile vide their Office Memorandum 
dated :15 . 11 . 2002 ] 	 V 	

V 



ot 

\ 
00  at 

Ffle m 	
.. \-:~ 

Court 

to 

\Itfèfore humbly request your Honour to kindly 
verify the aforesaid matter whether the Respondents 
have filed Writ Petition under Article 226/227 of the 
Constitution of India on 02.09.2002 having Serial 
No.1118 of 2002 before this Hon'ble High Court. Oblige 

Yours. faithfully 

cNuruddin Ahmed 
Advocate 
Gauhati High Court 

Enclosed: - 

Office Memorandum dated 15.11.2002 issued by the 
Off ice of the Develornent Commissioner .(Handloom), 
Government of India, Ministry of Textile, Udyog Bhawan, 
New Delhi. 

Copy of the order dated 18.08.2008 passed in 
Execution Petition No.2 of 2008 in O.A. No. 133 of 2001 
by the Hon'ble. Tribunal, Güwahati Bench, Guwahati. 

.a 
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No.C.18014//20011D0()IE11  
GOVERNf€NTOFINDIA 

 

' MINISTRY OF TEXTILES 
OFFICE OF THE DEVELOPMENT COMMISSION ER (HANDLOOS) 

I Udyog bhawan, New Delhi 
Dated the 151h Nov'02 

OFFICE MEMORANDUM 

With reference to his representation dated 31s October ;  2002, Shri 

Utpal Sutradhar, Carpenter in Weavers' Service Centre, Agartata is hereby 
informed that his request has sympathetically been considered by this office. 

2. 	Since an Appeal under Article 226/227 of the Constitution, has already 
been filed by the Department on 2/9/2002, in the High Court of Assam at 
Guwahati vide SI.No.1118 of 2002, the matter has become subjudiced before 
the Court of Law. Thus, no action can be taken at this stage, in the matter, 

- 
until decision on the aforesala Writ reuuor' is tuivu. 

tn 	 (S.A ARNA) 
ADDL.DEVELOPMENT COMMISSIONER (HANDLOOMS) 

\ \ 
c$ 'Lèopy)&- 

'3 	 \ Sh.Utpal Sutradhar, Carpenter, Weavers' Service Centre, Agartala. 

2: \ The Officer In-charge, Weavers' Service Centre, Agartala. 
The Zonal Director, Weavers' Service Centre, Guahati. 

4. 	Guard file. 	
&AAi1Li 

(S .AFjAR WA) 
ADDL.DEVELOPMENT COMMISSiONER (HAN DLOOMS) 

ourt 
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H 
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From 	Mrs. D0Eorth  
ASSt 0 ReCJiStrrr (  

Gauhati High tOurt, Guwahati 
I.. 	 I 

To 
The Director, 	 . 

Ji Tctjiese 	..., j. 

	

ever3 Service Centtre UI UT 	 - 
Jghc"y . o-/ 	'-1t78 1022 

Dated Guwahati., the ............................. 

Subjcc:- Appe1 ft High (curt  in repect of Order Od0 1. 3. 2 in, 
Oe A0  No. 133/01w 

Reference:- Your letter No0 WG/GAU/Wt- 12(7)/2oo2/2l3i, d&1O. 21. 0.7 

Sir,  

I 	( 	I 
with reference to he iibovei rsr directedto 

srky thit the seri1 1' ~,entioned in v6ur 	.ic;ion 

i0e 1118/02 belongs to ITA 	Eeport d by the; 

section of thia.Iion-ble 0, urt,The copy a 	he f1iing!lip 

is enclosed hereith 

71 therefore 	 ked to furi sh t he crct 

8erirl no to , Ace out t required 	s rer 

.3yOder 	I 

	

/ 	 ... 	 . 	 •_-'I 	I 
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CeairaAd 	Mr8tivs iribuflal 

12 SEP 2009 

IN THE CENTRAL ADMINISTRATIVETRIUNL 
GIJWAHATI BENCH AT GUWAHATI 	Guwahati Bench 

EXECUTION PETfTON No.21 2008 
In O.A Nc. 	133 of 2001 

$it 
UTPAL SUTRADHAR 

..APPUCANT 
-VERSUS- 

RESPONDENTS 

An Affidavit-in-Reply to the execution petition 

filed by the applicant. 

K.. ST RESPECTFULLY SHEWETH: - 

That a copy of the Execution Petition has been served upon the 

respondent and the respondent after going through the same 

has understood the content thereof. 

That the respondent begs to state that the statements which are 

not specifically admitted by the respondent are deem to be 

denied by them. 

That the respondent begs to state that the present application is 

not maintainable as the same is barred by the law of limitation. 

Contd. . I.' 
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That the respondent begs to statel that 	 the 
original application NaA33 of 2001 before this Honb1e Tribunal 

After hearing the parties the Honble Tribunal was please to pass 

the judgment and order dated 01-03-2002 vide which the Hon'ble 

Tribunal allowed the appUcation of the applicant, the copy of the 

same has been annexed as Annexure - I to the execution 

petition. 

It was alleged in the execution petition that, the applicant 

filed representation before the respondent authorities and the 

respondent authorities \'ide their office memorandum dated 

15-11-2002 informed the applicant that they preferred an Appeal 

under Article 2261227 of the Constitution of India before the 

Hon'ble High Court. Thereafter no whisper has been made by 

the petitioner regarding why he could not approach the Hon'ble 

Tribunal by filing execution petition. No explanation has been 

offered by the applicant in his execution petition why the delay 

was caused for filing the execution petition. 

That the respondent begs to state that the applicant failed to 

explain the delay caused in filing the execution petition, intact, no 

endeavor has been made in explaining the delay except few 

vague statements in the execution petition. Although it was 

alleged by the applicant that he filed several representations but 

no particulars has been offered to substantiate the same, it is 

pertinent to mention here that the applicant himself admitted in 

the execution petition that tilt 01-02-2008, he ha mMe no 

endeavor to verify from the High Court that whether any appeal 

was pending against the order dated 0 1-03-2002. 

Contd. . .1- 
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That with regard to the paragraph i.4.the€x 1  

Petition, the respondent begs to stat1I those are matters of 

records and the respondent does not admit anything which are 

not borne out of records 

7 That with regard to the statement made in paragraph 4 of the 

Execution Petition, the respondent begs to state 	that your 

respondent has engaged one Addi. CGSC in the High Court to 

file the Appeal before the High Court against the order dated 

01703-2002. The said AddI. CGSC vide letter dated 18-11-2002 

furnished his bill along with a copy of the petilion filed in the 

Honbfe High Court. 

A copy of the said letter is annexed herewith as 

ANNEXURE RI. 

That with reference to the statement made in paragraph 4 of the 

Execution Petion the respondent further begs to state that on 

many occasion, your respondent issued various letters to the 

aforesaid Addi. CGSC who informed your respondent that he 

had filed a case before the Honble High Court. The Respondent 

repeatedly requested the said counsel to furnish the detail of the 

said case but no reply has been furnished so far from the said 

counsel. Thereafter your respondent wrote a letter to the 

Registrar High Court vide letter dated 10-10-2007. In reply to that 

the Registrar informed your respondent that the serial No.1118 

of 2002 belongs to ITA case and he also annexed the serial no 

and the filing date of the same. The respondent crave the leave 

of the Court to produce that letter at the time of hearing of the 

instant case. However the respondent requested the Asstt. 

Contd 
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Solicitor General of the Hon'ble High 

and if necessary file a fresh appeal 

F 	
•;ij-[ 

Ctia Mmfl' ThhUflZ 

SEP 2D 
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Hon'ble High 
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Court. The Respondent pursuing the matter and if necessary 

they will file another appeal before the Honble High Court. 

The respondent further begs to state that the applicant 

failed to explain the delay and failed to furnish any reason for 

which he could not file the execution petition within the limitation 

period. ARhough he has stated that he filed several 

representations before the respondent but no particulars were 

been furnished. Moreover it is settled proposition of law that 

repeated representation cannot extent the limitation beyond the 

statutory period. For which the execution petition is liable to be 

dismissed. 

That with regard to the statement made in paragraph 5 of the 

execution petition, the respondent begs to state that the 	
r 

execution petition has been filed by the applicant after lapse of 5 

years without explaining the delay for which the instant execution 

petition is not maintainable in law and is liable to be dismissed. 

a That the respondent begs to crave leave of the court to file 

addition reply to the execution petition if necessary. 

I! That in view of the above, the instant execution petition is not 

maintainable in law, as well as, in, fact and therefore the instant 

execution petition is liable to be dismissed. 

That this affidavit-in-reply is made bonafide and for ends of 

justice. 

Contd. . I- 
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Under thp rimi !rnstncei it is preyed before 

• Your 	Lordship 	that 	Your 	Lordship 	wouki 

graciously be pleased to hear the parties and 

after hearing 	be pleased to dismissed the 

• execution petition and/or pass other order / 

orders as Your Lordship may deem fit and 

p roper. 

And for this act of kindness the respondents as in duty 

shall ever  pray. 

VERIFICATIO1 

...... . P" 	Son of 

ag' d abouars Resident of . . i. 

ihe district of 	 ...... working as 

~'nli l 
 

has been authonzed by the respondent to venfy the statement on 	• 

behalf. I do hereby verify that the statement in paragraph I to 6 & 

12 are true to my knowledgeand those made in paragraph 7 being 

f~
natter of record are true to my informaon derived therefrom which I 

eIieve to be true and the rest are my humble submission before this 

oble Thbunat and I have not suppressed any material facts. 

1, 

 

And, I sign this verification on this the 12th  day of September 

at Guwahati. 

P. SIGNAT URE 

(P. VASU) 
Asstt. Director (Wv.) 

c rndi 
Mry of Txtile 

We; 	rvIce Cc:itr 
Ca LLLT. 

Jawahraqr, IT,211anapaia 
Ciicat-22. 
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fi 	GuhtiIg Court, Guwahad7 001. 	
Phone :(O361)54S659 (R) * 
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• 	Guvahati Bench 

To 

The Director,  

Service Centre 
Weavers 

1jawahar Nagar 

thanapata 781022. 

Sub: 	\T3 Utpai Sutradhar 

 • 	& 

Ref' WSClGau/ 
/U12 (70)12002/3042 

Date: 28.1.1.2002 

ir 	
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Please find herewith a copy of 
petit±0 

fi)ed in the 

; ),abov menti0fl 	
case in the HOfl'bl 	 for 

e High Court. 

Also find herewith my advance bill in trip11te  

• 	
, your necessary action. 

You You.ttY f I t;h.ful•V 

Bharadwaj Mr14 choucthUrY 

I 	

(Advocate) 
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Wni. Appc;iI Pt ceIlt((f ;i;;iiii;( IJie 

•I(I(lCffletif flhl(l Order (laIe(l 13.02 in 
• 	 Figitm 	pplicaiiii 	No. I 33 

2001, P;cd' I)y (lie lii'ef Vice-. 

Ch Cetiftal 	AdIIiiI,Iiiv( 

,1 'ribui tat, (. ti wa I tat I 13c icli. 

The Mcluol ClIld I'm OI'Appf olilie Ap1lIi.; 1  

4 
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1.0 	AC'rs OF TUE CASE 

1.1. 	the RCSpotld('nt as Applie;,nt (iii ()ijjj 

tiled an apj.;Iiealiogi before 
 

'&ibuna1) Giiwahatj Iiench, v1iicli was legisf ci ed ; 
Original AppIic1tI011 No. 133 of'. 200 I on 3.8.2001, :nisillfr 
disputes rehitil Ill to (he regtI!arjsi( ion of' perio(l • j iwif ir 

s(udy and also Ic;aIi(y oI (lie OIIfI' (1:iIwl 2 ))0() I 
ref ixing 	(lie 	:IIhSI , JtjV( 	(Ink, 	oI 	flJ ) J ) OiIi(iiIr , i( 	Ii 	lI 

• Apj 

I ,2T1m 	as 	it 	traiispirrs 	ti'oi,i 	(lie 	IC(li ii;, 	IIi( 	'JIi(l(Iif 
• 	ApjIjc;tlt( was npp)il)(c(l as a (itpciifcr iii a 

(1 oIIl 1. (' 	I) 
h c Viv,' 

 
dtnn:,,le(! for (lie j'hysjcally I:atI4lic:tJ (( l vi(li' (tie 	i 
d;ilcd 	•-L?'8, i'ti eIIc( tuni 7-I2-/ 	Hy ;iii Hid, d:iIef 
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Ufl(ICl' J,LatcrU ',t)ilC \NC1C ;lpp()ilttC(l Ill $i,li)ttIItiVC Ca)iCIty. 

'El ic naii IC 01 tl)C RcspoIidcn1AI)1)liC1I It 	1 I )C 

I\Io).7 	in 	tlii. 	t.i;t 	of oIlt)CIiI.C1 	:iii 	(Iic 	(.IIt 	01 
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(hc RCSpOI1dCfltAPI)lflht 	 t8enCh 

Cai pCn(u , IIIC Rcspoudent_Appi1catt ippltcd foi diins',on to 

the 3 ycttS I )lpIOJfl.1 111 1 hl)dIOOffl I CChIR)1oJY 	t)t1I ' 	ill th( 

Indian IwAilule, of LIwtdloonI 'ICCIIIR)IOIW ut. sw- 

stpendy ti 	'I'liei 	irtIie Aip'lI;wt. witli(i'S 	Iis'.iI 

	

ik)I siieh :;iiitH;, 	. 	.. 

eiijteIiOii u 	tIcII 	;IUIIIC, t1)C 

A1p1ic;w jffled 10 hk Cl:VICC iwdcF lic Apc1I;.wl atiihi ii ics. 

1 . 5 	iIifl% 1hC AI)I)eII1IItS t)C 	to 	slate tIiit UdhLC Ot d. 	N. 

WC/GAU/ADMN/ 1(27)/PAR I II l/9'II I 2O3 dalud ( 	9 Wt 

CIiOIiC0ILSl\' ISStIC(i makilIj. , the 
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tbcqtiut "dU 	It I 	hIItIl( 	mfll)IIIIH(d tli4i( (Ii' 	,%IitiI(Il 

of (lic R 	1li1C111AI)I)II( nit IOV 	tdittisWII iii I )ipinIihI 10 

I I4lIi(IIUtI1) 	I C( liii lnpy 	\VI 	siiIlf)1Y 	101 \VdI(I( d 	h) 	IIIC 

l)VCkJi)ill clii ( 0,i1I'WUU 
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i ik, 	ItIioutdi 5tI11 I )II)Io1ll:i CmIllse has Ili) I ( I11 tOO \VII h (lie 

ith(uFc ol duly (thcRcsl)oltA 	tiil iii ;wy 	Ii k 

luil 	stnntH ii 	t1it( 	th( 	a1)I)II 	1iI4)Il 	Lii 	1114 
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	1( 	1 U11Hlt itt- 



wa 	: 	16 waikl Vvilli no i '.'j;ij,j 
the ;iid Ievi1oI)(ffl Cn 	;Iiicu 	It i; 	irlli 	ad (haL 
the RCSh ?4  nIeiiti\ J)j)I 1C11 it aJ)J )I icd toi' 	I tidy lea ye bill st tidy 

• 	 lçavc was not granted by the colilpelent authority vide Order 

No.J I lOt 1 /5/88/li 11/DUI I (JfflCd 15/I (-7-1992 al(I I pel . (lie 
Leaw, 	applicable to l 6 c

, I;l)Ik,iAjfH,1i 	the. 

was not enht led to :;i,iI $I\ 	he 
had tint c 	iplefed ,S yean rciiIau ;ervIcc oil V)J vinii lie 

applied k 	ucIi study 1CaV, It is liii (Ier sIIhIHfflc(l that the 

Respondeiit..Appljcai,t joined in (lie orgwIisation ni 	I 787. 
As sui.:Ii, the autlioti(y riliiIy (JCCIiIicd lo rl"110 (li(.. 	lIl(Iy Iolve 
in • favour 	or thi 	I&csJ)odcI1t..A1)()lj1111 	AIIlioti;li 	the 
IeSpoi)dcn(.Appljcaii( apj)Iicd li)I no-oh jeef iou 	'fn':Uc auid 

fr Inu i al l eleasc On.feu but ii 	u U e Ica;e Ui Ii 'va; 

issued in lhvour ol' the RcspoiflIcl)(-A,pljc.),)( 	No-ulcet io 

CCf1i1ica((, \\'ns also not isSuc(l iii Iavouur of III 	lihn- 
/\j.plicaut fn 4tbuve 1'Cfl)n. 

l.(l'1mt(h,e Apj Thiiik be1 	;(ale(Iwt il 

va aske I IJ' (he .Zoiiah i)iIce)u \'Vcaveis' Sei'icc (r iii I (' 

;tIvaIiati (o e'J)1:IiuI iii what ciieluiu1;tajiec 	(tic 

Applicant 	IcU 	Indian Iwtifc,tc (it 	I lauidluuu,i 'Ichiuili 1;y1 ', 

\"ara,iasj 	VI1ii4U( 	(lie 1)tUak:jc)ji 	)i 	(lie 	l)iiocti,r oh 	that 
Institute 	oi 	(lie iceniol it 1ev(';11",; that (lie I4:pool)lIul( 

Aphkaiit :uui1ht leave Lou ;cvcral In' 	iuid Hiiii'cl lI\c h nun 

l( 	).) 	)l 	6.,I 	(hIiVJIiJ,\v.1 , : ;I:IIII14I 	i,i 
I)criod lroiii :w-8-9I 	to 10109J 1  I\ha Oidiitaiy I , ;i'r 

• 	 (without f)ay) h o '12 day:; \v;i: 	aI:;() 	u ;Iiitc I iiu ti 	4111 	it I hi' 
'juidc'ffl 	I 	Clt(, 	III ii; 	i 	Ii ii;i 	'f 	(M 	If Iv.. I:i 
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l )J) 1 Icaid aji goiiied duly on $592 :iller av;,iIiii 	J 
diy 	FX(Jd n 	tsii 	kdvr (vttIiuul IY) vVIIII 	ft 	Iwil, 
91 l..91 to '1- 4, 	The Je 	nulcnA;1,JI111i 	ced in (lit 

oH ice at Ajarj;i fl ow -5-92 to 21 •7•-,92•. Vol .  (lie j)CFiOd lOt 
• 	which (tic Re )uiIdctitAp1)hj,,( WOFkC(faIuj Alle l)CUW(l IOu 

'h iou tcave (J re & aduhj!;;ij)k was ra 1110(1, the .RC ) H id':, ,l 

1.'! 	iIse (lie At 	1i(; he 	:ate (lia( on 	 IJI 

Rc5Iu1idCjiLAj 'JIIcC;.IIIt tell 116 vi'll'.111111114 :iiid IilcIe;ll1r'jj,l(.(I 

i( lij wolk gj 1 994. but In 1)01 Wcc In) k dVC W 	tU(Cd (C) (lie 

Jundcffl Apph( nut to: (he pet sod 1titp 5- o)) ( 

	

is such )  no ii 	'cniwi(' w;.is 	rajifcd Iii Iiyin,.i of' (lie 
RcspondcIi(.Apj,ijc1t 	'Ilitis 	(tic 
iii idct the law, is I in We to 1ice CC H lC( ft 1011cc of' I )te;iI( Iii 

0d /service. . 	 . 

/ 1.8 That Uith fc-161, 11( (0 (lie CfIti 	oF 11(111 ',URIIuii (if ,Iiid 

	

'\()j 	1 ii'k 	bell, 	 lit ii 	(iiif 	I' i 	I ,  

t;i:itdf to a ( ii. 	cI , vatjf \li() Ii;t 	Ill! 	leltilily COWJlh(((I 

(lie pet IOCI 01, 001.14111011 aiid hIQ' tjllikft(f liol lc 	luau ' \ ( as ZA 

• 	 IcIpfav 	Clihgii,,,' 	SCIVICO. 	" lii 	Ili 	litt;iuu( 	&;t':r 
F? 	ptidcnt /\p 	It Ltil \\'lt( Jtt 	(I (Hi 	Irt 	1 Hi 	IH )( iii ( I / I 	/ 

\ViI( 	lou • 	iI(l\' 	with 	el fci  

';ii, 	(,t I 	j'iJai 	'v WI iIwffl: 	i'I YR'(' :ipil I Hi,, h 
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Was not gs antcd such s(udy leave in tcs nis of the cxN wg i ufcs and 
iegislntions applicahic (o (he Rcspodeisf.-Applsuani 

1.9 	ihnt 	'it1 	1CIC'tICC to (he qucfion ol noii l,5ç(  iou 	of 
Increments ol II uc R.'posides It-Applicant, the Appci lauf ' beg 
to satc that the Inclement was stopped due. to non-
regularisation o the absence of the Respondcut-Ap1jIkant 
horn 5-5-92 to 5-5-94 The (JUCSIIOII of isici cmcui( an he 
considejed by the 1i(hori1ies 0111)' allcr (lie ICI sod of ah1LsKe 
flientiojied ibovc 155 i'cgtihinccl -  mulct (l ie w i ti ng i silc ;iiuI 
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